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Sh,Raghunath Petitioner

Sh.B+S. Mainee * Advocate for the Petitioner(s)
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~ Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs 1o be circulated to other Benches of the Tribunal ?
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(delivered by Sh, I.K.Rasgbbra,Member{A))

petitioner submits that he

wuld 1ike + thdraw +he 3
would 1ike to withdraw the DA, Accordingly, the OA is
J
jiemicsad as withdraw rese rving the 13 '
Smiss 1S wlthdrawn, reserving the liberty to the applicant
to approach this i 5 if \vised i
proech this Tribunal, if so advised, in accordance with
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